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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH, BHOPAL
0.A NO. 39 OF 2024

IN THE MATTER OF
AMIT KUMAR & ANR. .....APPLICANTS

VERSUS

STATE OF RAJASTHAN & ORS. ....RESPONDENTS

OBJECTION TO JOINT COMMITTEE REPORT
MOST RESPECTFULLY SHOWETH:

1. That the above-captioned Application had been preferred before this Hon’ble
Tribunal regarding the revival of Katli River flowing through Sikar, Neem Ka
Thana, Jhunjhunu, and Churu districts of Rajasthan.

2. That pursuant to the direction given by this Hon'ble Tribunal order dated
15.03.2024, a joint inspection was conducted by the joint committee and a
report dated 30.07.2024 was submitted before this Hon’ble Tribunal.

3. That the applicants, at this stage, are filing a brief objection to the report of
the Joint Committee, while reserving the liberty to file a more detailed

response in the future, should it become necessary.

PRELIMINARY OBJECTIONS

4. The applicants respectfully submit that the report compiled by the Joint
Committee has significant shortcomings regarding the identification and
documentation of encroachments in the riverbed of the Katli River. The
Tehsildars from various tehsils have failed to correctly and comprehensively
report the extent of encroachments. During a recent visit by the applicants to
villages such as Kotri Luharwas and Bhairamay Luharwas, clear evidences
of ongoing encroachments was observed, which have not been mentioned in
the report provided by the Tehsildar of Khandela. The geotagged images
showing the encroachments on Katli riverbed in villages Kotri Luharwas,

Bhairamay Luharwas, and Guhala are annexed as Annexure A-1(colly).



It is further submitted that the encroachment area in Guhala village has been
grossly underestimated in the Joint Committee report. The letter from the
Tehsildar of Neem Ka Thana inaccurately reports the encroached area as
only 0.60 hectares. However, based on the observations by the applicants,
the actual area of encroachment is significantly larger. Geotagged image of
the encroachment done by fencing in the Katli Riverbed in Guhala Village

on an area of more than 0.60 Hectare is annexed in Annexure A-1(colly).

5. That there is a serious oversight regarding the ongoing illegal mining
activities in the Katli Riverbed. The Joint Committee report, along with the
letters from the Mining Department annexed to it, fail to acknowledge and
mention the continuation of these illegal mining activities in the riverbed. In
fact, the report falsely claims that there is no ongoing illegal mining in the
riverbed, which starkly contradicts the reality on the ground. That numerous
news articles and on-the-ground reports consistently indicate that illegal
mining operations are actively being conducted both day and night in the
Katli Riverbed. These activities are carried out by a well-organized mining
mafia, whose operations are not only unchecked but appear to be expanding.
True copies of the news articles showing the extent and the continuation of
the ongoing illegal mining activities in the riverbed of Katli river are

annexed as Annexure A-2 (colly).

POINTWISE OBJECTION TO THE JOINT COMMITTEE REPORT

6. The contents of para 1 and para 2 of the Report are a matter of record and
hence, do not need a reply.

7. In response to the point 3 of the report, it is submitted that the Joint
Committee's report relies heavily on the submissions of various Tehsildars
from the regions through which the Katli/Kantali River flows; however, the
applicants have identified significant discrepancies and omissions in these
reports, which raise serious concerns about the accuracy and thoroughness of
the Joint Committee's investigation. The report submitted by the Tehsildar of
Khandela, District Sikar, dated 02/05/2024, claims that there are no
encroachments in the Katli/Kantali River near villages such as Kotri
Luharwas, Bhairamay Luharwas, and others. Contrary to these assertions,
visible encroachments were observed by the applicants during a recent site

visit on 06.08.2024 to the aforementioned villages, indicating a significant
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oversight in the Committee's findings. Similarly, the report from the Tehsildar
of Neem Ka Thana, District Neem Ka Thana, dated 01/05/2024, mentions an
encroachment of only 0.60 hectares in Guhala village; however, based on the
applicants’ observations in the site visit on 06.08.2024, the extent of
encroachment in Guhala village is significantly larger than reported. This
underreporting undermines the integrity of the Joint Committee’s findings
and fails to capture the true extent of the issue. Furthermore, the Joint
Committee did not comprehensively list all the encroachments reported by
them and instead relied predominantly on the Tehsildars' records, thereby
neglecting the critical on-ground realities observed.

It is further submitted that the Joint Committee’s report mentions the
construction of a paved road near Kalideh Mandir, village Bandawala
Bhopalpura and the Bagholi-Neem Ka Thana Road obstructing the flow of
the river. However, the report fails to account for several other similar paved
and unpaved roads that have been constructed within the riverbed across
various locations.

. In response to point 4 of the report, it is submitted that the response from the
Mining Department, as detailed in the Joint Committee report, appears
inadequate and superficial, given the gravity of the ongoing illegal mining
activities in the Katli River area. While the Mining Department has submitted
records of penalties and compensations imposed on illegal mining activities,
these actions are reactive rather than preventive. Despite the imposition of
fines, these illegal activities continue unabated, suggesting that the penalties

are not a sufficient deterrent.

It 1s further submitted that the annexed letters from the Mining Department,
on which the Joint Committee has relied, fail to address the issue of repeated
violations by certain offenders. The absence of any mention of specific
actions taken against repeat offenders raises concerns about the effectiveness
of the enforcement measures. Simply collecting penalties and compensations
without holding habitual violators accountable does little to resolve the
underlying problem. The lack of proactive measures to prevent further
illegal mining and the omission of any discussion on the consequences for
repeat offenders in the correspondence indicate a serious lapse in addressing

the ongoing environmental degradation caused by these activities.
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9. In response to point 5 of the report, it is submitted that the report does not
fully address the complexities of these challenges. The recommendation to
remove illegal encroachments is sound, the implementation of this directive
must be thorough and transparent. As noted earlier, the reports from various
Tehsildars do not fully capture the extent of encroachments observed by the
applicants during site visits. The reliance on these incomplete reports could
undermine the efficacy of any efforts to remove encroachments, leading to
only partial restoration of the riverbed. While the joint committee report
rightly suggests that the Water Resource Department should prepare a
detailed project report for the river's rejuvenation, the recommendations lack
specificity on how to address the ongoing illegal mining activities effectively.
It 1s further submitted that the Committee notes the presence of deep holes in
the riverbed and signs of illegal mining near several villages but offers no
detailed strategy to tackle these persistent problems. Furthermore, the
emphasis on regular raids and checks by the Mines Department is
commendable, yet the report does not outline any concrete measures to
ensure these actions will lead to sustained enforcement or how repeated
offenders will be dealt with beyond imposing penalties. Hence, a more
robust, long-term plan that includes strict enforcement, regular monitoring,
and collaboration between multiple departments is essential to ensure the
Katli/Kantali River is fully restored to its natural state and protected from any

future degradation.
PRAYER:

In view of the above, it is most respectfully prayed that this Hon’ble Tribunal may
be pleased to:
a. Direct the Joint Committee to file a supplementary report
addressing the objections raised herein.
b. Pass such other and further orders as this Hon'ble Tribunal may

deem fit and proper in the facts and circumstances of the case.

Amit Kumar
New Delhi
Dated: 09.08.2024



Annexure A-1 (colly)
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Image 1: Fenced encroachment in the riverbed of Katli River in Village Guhala
(Neem Ka Thana)

" T o rb@jGPSMapO‘Jamera

Bhaira With Luharwas, Rajasthan, India
MGXR+PF5, RJ SH 37, Bhaira With Luharwas, Rajasthan
¥, 332706, India

Image 2: Encroached riverbed by making a road in the riverbed of Katli river to go

to the stone crusher unit in village Bhaira Luharwas (Khandela, Sikar).
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Image 3: Mining in operation on the bank of Katli river to which the road in image

4 connects.
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Image 4: Obstructed riverbed by making a road to go to the illegal ming or the

Stone Crusher Unit in Kotri Luharwas Village.



Annexure A-2 (colly)
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Dainik Bhaskar - Neem Ka Thana - 30 June 2024: News article reporting

the ongoing illegal mining in the riverbed of Katli River near Bagholi
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Rajasthan Patrika - 02 May 2024: News article reporting the ongoing illegal

mining with photograph in village Bagholi, in the riverbed of Katli River
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Dainik Bhaskar - Chirawa - 17 June 2024: News article reporting the
ongoing illegal mining with photograph in the riverbed of Katli River



10

2Bs  THHRTUTT YRR 19-05-2024
HRDBZ

RS rss Rulé - &2 fem ao qera &1 o1 s fern, e 8 @1 @aE, 20 A 25 Wi et e 2w E Al A

DIl G §3 Bet; A3 30 TRA BUE DI IR TG
T W Hifthe & bl 319 ST QIR d&1 JRade

_ Rosfisdmaa o . 3 Pt : Hder G @ B
it e & e _—. 3 %gﬁ@ . T Pl clilitir il

A Repme vl ) 3 sl & o
T T PR A o i A

1 feim 3 st oif i <61

k- S AT i T R
3;;3 & 30 mﬂﬁ; Ferqm 3 el TR B o TR
=l frem T # @ o =1 | T Ao
I @ F R A TR T R o e P R
Hwdl T TEE W M fereamT R o SR SR F
T W 20 A 25 P T 81 37w e e e
- T E fora & 2 o 81 91 Tt o
R dm A T N A 81 S A TR WA
Fze T F o A m?fﬁﬁmﬁmﬁmm
A wal
%WWW %m ofeme ot 7 argit 278 ool e 5 o
22 Frdt % ofn # = g% e s foreiiam &) Fem 2 st et
TEE H @ wE I A et e & e S ¥ o
wie & @m R A ki
W e i A N e T e = R e
wiit e e =6 o | e 500 vien g e T e
F mfin & dw wed § o 24 Flf‘ﬁlﬂwﬁﬁiﬂﬁlil
stk el % it e = gy e R, S
THE W T F | i ofen ¥ 2 el sl e
e § o e fereh &1 71 3 A e o

P i e
ftaEAHEE 1 9 100 ¥ 125 $T

A, T, FEE, et (), T I, T, S, S S A e S, T S o T e ?ﬁmxﬁ

A, A G T D (o) ARG O, O, T I, 0, SRR A A LA P e FIEA Ty o e 3 s s

40 W@‘ﬂﬂm RGNS Stk Ehie S+ oA S i M L e 0 b A e i g S
TSR WM T M o i e e e B AT T AR T A o a3 T ) e, T T T 1 A, W, T 1 S O o 8 A
fowil W wE e aR e @ T A g O el & wmAEEA@E AR g i e T R TR WA
el ;’lﬁim ﬁﬁ%ﬁ < = T & e A o R T T B AT o il A S-S T O B I AT A F o 1 it ot e o foreiver
=, Wg M TG TN A g R EE T F  F oo AT o Tt e 7 A g o aE
e # et g #r et A FR O A SR ER A A s e A A w B 8, v Tl T T

Dainik Bhaskar - Neem Ka Thana - 19 May 2024: News article reporting

the extent of the currently ongoing mining in the riverbed of Katli River
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Dainik Bhaskar - Sikar - 10 July 2024: News article reporting the presence

of more than 24 mining points within a 30 km stretch of Katli River ( From

Khandela to Islampur in Jhunjhunu)



